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[Shrlmati Indira Gandhi]
Protection Rules, 1971 (Hindi and English 
versions) published in Notification No. G.S.R. 
1601 in Gazette of India dated the 30th 
October, 1971, under 2 sub-section (4) of 
section 30 of the Atomic Energy Act, 1962. 
[Placed in Library. Sef No. LT-1090/71]

Rxvuws &  A n n u a l  R e p o r t * o f  Sa m b h a r  
S a l t s  L t d . H in d u s t a n  Sa l t s  L t d .

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT (SHRI MOINUL HAQJJE 
CHOUDHURY): I beg to lay on the Table
* copy each of the following papers (Hindi 
«*n(j English versions) under sub-section (1) 
of section 619A of the Companies Act, 1956:—

(1) (i) Review by the Government on the
working of the Sambhar Salts 
limited, Jaipur, for the period from 
1st October, 1969 to 30th Septem-
ber, 1970.

(ii) Annual Report of the Sambhar 
Salts limited, Jaipur, for the penod 
from 1st October, 1969 to 30th 
September, 1970 along with the 
Audited Accounts and the com-
ments of the Comptroller and 
Auditor General thereon.

[Placed in Library. See No. LT-1091/7I]

(2) (i) Review by the Government on the
working of the Hindustan Sails 
Limited, Jaipur for the period from 
1st October, 1969 to 30th September,
1970.

(ii) Annual Report of the Hindustan 
Salts limited, Jaipur, for the penod 
from 1st October 1969 to 30st Sep-
tember, 1970 along with the 
Audited Accounts and comments 
of the Comptroller and Auditor 
General thereon.

[Placed to library. Set No. LT-1092/71]

R e p o r t  o * CSIR E n q u i r y  C o m m i t t e e

THE MINISTER OF PLANNING AND 
MINISTER OF DEPARTMENT OF SCIENCE 
AND TECHNOLOGY (SHRI a  SUBRAM- 
ANIAM): I  beg to lay on the Table a copy 
of the Report (Part II) of Committee of 
Enquiry (Council of Scientific and Industrial 
Research) (Hindi and English versions). 
{P im tin U b m y. Se* No. LT-1093/71J

N o t i f ic a t io n s  u n d e r  I n d ia n  T e l e g r a p h  Aar

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): I beg 
to lay on the Table a copy each of the 
following Notifications (Hindi and English 
versions) under sub-section (5) of sec. 7 of the 
Indian Telegraph Act, 1885 :—

(1) The Indian Telegraph (Tenth 
Amendment) Rules, 1971 published 
in Notification No. G. S. R. 1144 in 

Gazette of India dated the 7 th August, 
1971. [Placed in Library. Set No. 
LT-1094/71]

(2) The Indian Telegraph (Eleventh 
Amendment) Rules, 1971 published 
in Notification No. G. S R. 1145 
in Gazette of India dated the 7th 
August, 1971. [Placed in Library. Sea 
No. LT-1095/71J

(3) The Indian Telegraph (Fourteenth 
Amendment) Rules, 1971 published 
m Notification No. G. S. R. 1419 
in Gazette of India dated the 22nd 
September, 1971. [Placed tn Library. 
See No. LT-1096/71]

P u n j a b  O r d in a n c e s  u n d e r  C o n s t i t u t io n  o f  
I n d ia  a n d  a  S t a t e m e n t

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): I beg to lay on the TaWc :

(1) A copy each of the following Putyab 
Ordinances under provisions of 
article 213 (2) (a) of die Consti-
tution read with clause (c) (iv) erf 
the Proclamation dated the 15th 
June, 1971 issued by the President 
in relation to the State of Punjab

(i) The Punjab Entertainments Duty 
(Amendment) Ordinance, 1971 
(No. 1 of 1971) promulgated by 
the Governor of puqjab on the iDtfa 
November, 1971,

(ii) The Punjab Passengers and Goods 
Taxation (Amendment) Ordinance, 
1971 (No, 2 of 1971) promulgated 
by the Governor of Puiyabon*he 
10th November, ld7i» i t
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(iii) The Indian Stamp (Punjab Amend-
ment) Ordinance, 1971 (No. 3 of 
1971) promulgated, by the Governor 
of Punjab on the 10th November,
1971.

(iv) The Punjab General Sales Tax 
(Amendment) Ordinance, 1971 (No.
4 of 1971) promulgated by the 
Governor of Punjab on the 13th 
November, 1971.

\Placed in Library. See No. LT—1097/71]

(2) A Statement (Hindi and English 
versions) explaining the reasons as 
to why the version of the above 
Ordinances is not being laid on the 
Table.

[Placed in Library. See No. LT—1098/71]

Bo r d e r  Se c u r i t y  F o r c e  (A m e n d m e n t ) R u l e s  
a n d  N o t i f i c a t io n  u n d e r  Bo r d e r  Se c u r i t y  

F o r c e  A c t

THE MINISTER OF STATE IN THF 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS M IRDHA): I beg to 
lay on the Table—

(1) A copy of the Border Security Force 
(Amendment) Rules, 1971 (Hindi 
and English versions) published in 
Notification No. S .0 .4034 in Gazette 
of India dated the 21st October, 1971, 
under sub-section (3) of section 141 
of the Border Security Force Act, 
1968. [Placed in Library. See No. 
LT—1099/71J

(2) A copy of Notification No. S. O.
, 3621 (Hindi and English versions)

published in Gazette of India dated 
the 9th October, 1971, under sub-
section (3) of section 139 of the 
Border Security Force Act, 1968. 
[Plac'd «  Library. See No. LT-1100/71]

N o t i f i c a t io n  u n d e r  E s s e n t ia l  
CoHMODima A c t

THE MINISTER OF STATE IN TEE 
MINISTRY OF INDUSTRIAL DEVELOP- 
MEfCT. (SHRI GHANSHYAM OZA): I beg 
to lay ^n the Table a. copy of Notification

J .  &  Sa*3#find* am} English ventona) 
published in Qaxotte of In d *  dated this 4th

September, 1971, under sub-section (1) of 
section 12A of the Essential Commodities 
Act, 1955. [Placed in Library* See No. LT— 
1101/71]

12.30 bra.
COMMITTEE ON PRIVATE MEMBERS’ 

BILLS AND RESOLUTIONS
Se v e n t h  R e p o r t

SHRI G. G. SWELL : (Autonomous Dist-
ricts) : I present the Seventh Report of the 
Committee on private Members’ Bills and 
Resolutions.

fa s t  : anaiw
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1281 bra.

STATEMENT RE. DECLARATION OF 
EMERGENCY IN PAKISTAN AND SITUA-

TION ON INDIA-PAKISTAN BORDER

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI- 
MATI INDIRA GANDHI): The House is 
aware of the announcement made by President 
Yahya Khan yesterday declaring a State of 
Emergency throughout Pakistan. This decla-
ration is the climax of his efforts to divert 
the attention of the world from Bangla Desh 
and to put the blame on us for a sitaatiqn 
which he himself has created. Such a. decla- 
ration by a  military regime, whic^ $gn 
been waging war on the sanrrfj* JWwfl*


